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MR, SARWESHWAR JHA, AM S‘

14. Coungel for the respondents is present. None is' |

present on behalf of the applicants.

2. On perusal of the facts as submitted by the respOnd%pfs
vide their supplementary reply filed on 19~8-2002,it is cbserved.

that the respondents have sinc-e implemented the order of this T%i—
bunal as given in O,A. 118 of 1997 on 2-5-2000, Howewver, the réé-
pondents have teﬁdéred their unqualified apology for some deléY‘in

implementing the order of the Tribunal.

3. We, therefore, do not find any contempt having been comm:
tted by the respondents and/accordingly, the same is dismissed and

notices issued stand discharged.,

Membexr(J) Member(a)



